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deration, l;ul I am sorry I don't have the
figures for the flight from Calcutta to
Bhubaneswar at the moment available with
me; but certainly. as regards the question of
fare difference, we will look into this and
see that this difficulty is minimised.
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SHRI CHINTAMANI PANIGRAHI
May I know from the hon. Minister whether
it has come to his notice that, from Bhuba-
neswar while coming back to Delhi, only 10
seats are reserved at Bhubaneswar ? They
send a message from Varanasi saying don’t
book more than 10 seats. Would you kin-
dly enquire into it because this is related
to the State Capital direct. Recently I tra-
velled. Out of three days, it has gone to
Agra for two days. The hon. lady member
is interested that it should go to Khajurao
also. But we are interested in its going
only from Delhi to Bhubaneswar direct.
Therefore, kindly enquire into the whole
thing. (Interruptions)
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SHRI CHINTAMANI PANIGRAHI :
We are also interested in it.

SHRI KHURSHEED ALAM KHAN
I would not involve myself in the interest
of Khajurao, but I will only say that the
problems which the hon. members have
brought to my notice of about 10 seats, we
will certainly look into and ensure that they
get adequate number of seats.

HaF NI JAFT €A 97 TFAT FC |

‘561. Y 977 q1® @AY F47 faw
gar farafafes srasrar sty agrar

fagzor a91 g9 9T @Y F T F QA
fF :

(%) famiz aarw e Foqdt qa9
Meed Z3FY Fegar fafads grer 1982
% 79 99 a9 & AT, T T, FeI0-
Y57, fare 7, amasT 9t fagdwe
& fafesr FO & =7 & aaw, gaT,
fFaat eaufa sar st 747;

(@) za srwr 9 fradr wfw
FHETAT & AV aF7a7 Wl &1 397 F@
% fau a1 F39 I3 97 &,

(7) a1 ag g9 2 fF ag Fvody
w97 IOET ® 30 sfama v fogrd
gl T|Al AT THY IF SEARA AV gE-
T ¥ AFT ITAFIT qF IHFT faFT
FT AT JTA AT TRTT & FI &7 FHAT
FT ATAT E; WX

() afz gf, @ #ar g @
FAT F FEAFO & TH 95T T A

Fouwr fag § Feal £1 gET FT4@T T
8% ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) to(d) A
statement is laid on the table of the
House.
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STATEMENT

(a) The Central Excise duty paid by M/s Golden Tobacco Company during the last
five years is as under :— :
(Rs. 000)

1977-78 1978-79 1979-80 1980-81 1981-82 1982-83

Baroda Unit 19,42,68 24,53,12 30,19,33 34,28.,48 32,40,13 28,2241
Bombay Unit 33,73,71 37,54,75 42,12,70 54,65,80 46,72.82 46,57,90
, (upto

Feb. 83

only)

53,16,39 62,07,87 72,32,03 88,94,28 79,12,95 74,80,31

M/s Golden Tabacco Company paid
Income tax/Corporation tax as under :—

During the search of the premises of
M/s. RK. & Company at Rajkot, the
Central Excise staff had seized the cigarettes

1978-79 Rs. Nil of various brands manufactured by M/s.
1979-80 Rs. 69,30,000 - Golden Tabacco Company, Bombay on the
1980-81 Rs. 82,00,000 - ground that the cigarettes could not be
1981-82 Rs. 40,00,000 - correlated with the gate passes issued by the
1982-83 Rs. 64,43,000‘- company. After investigation, the Assis-

Sales-tax is a State subject of taxation.
The administration of Central Sales Tax
Act, 1956, under which tax is levied on
inter-state  sale of goods, has also been
entrusted by law to the State Governments
who assess, collect and retain the proceeds
of such tax,

(b) No Central Excise dues on confir-
med demands are outstanding against the
Company.  Income-tax demands of
Rs. 66.92,157 and Rs. 8,22.586 for the
assessment years 1978-79 and 1979-80 were
raised on 11.3.83. These demands have not
yet fallcn due for payment with the result
that there are no income-tax arrears, in law,
outstanding agpinst this company.

(c) and (d) It has been reported to the
Government that the company are maintain-
ing all statutory records as prescribad under
the Central Excise law/rules. Day-to-day
production of cigarettes is entered in statu-
tory registers. No instance of suppression
of production has been noticed so far.

tant Collector of Central Excise, Bombay
warned the party to be careful in future
and ordered the release of the goods under
seizure.
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“Union Finance  Minister Pranab
Mukherjee today admitted in the Rajya
Sabha that cigarette manufacturing com-
panies had been indulging in large-scale tax
evasion.

Agreeing with one member who alleged
that cigarette companies were stamping a
much lower price on the cigarette packets
than the actual price charged from consu-
mers to evade excise duty, the Finance
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Minister said: <I do not know how to tackle
it if the retail price is more than the printed
price”.
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THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE) : In
reply to the first part of the hon. member’s
question, perhaps he has not gone through
the proceedings of the Rajya Sabha. He
has quoted from the newspaper report, if
I understand him correctly, because one
question came in reply to the supplementary
in the Rajya Sabha in connection with the
news item that appeared in the newspaper
that cigarette sellers are charging more than
the printed price on the packet of cigarette;
and in response to that, 1 said that I
had also read that newspaper report.

And if it is correct then we shall have
to see how we can check it. Here, the
specific question is with regard to M/s.

Golden Tobacco Company Limited and the
hon. Member wanted to know the tax
evasion and tax avoidance. Whatever they

CHAITRA 18, 1905 (SAKA)

Oral Answers 26

have said is given in the statement. I have
given the detailed figures in regard to the
taxes, both on direct taxes side and indirect
taxes side and what has
been released is indicated in part B of
the statement, At the bottom of the first =
page of the statement, the hon. Member
will see that apart from that two corporate
taxes for 1978-79 and 1979-80 have already
been raised, but irrespective of the date
from which they are being raised, the com-
pany can pay them within 35 days. There-
fore, even if it was raised on 11-3-1983,
actually it will be an arrear after the lapse
of 35 days if they do not pay it, though
it relates to 1978-79 and 1979-80.

And, in regard to the investigation, it is
not in connection with this, but in respect
of certain other matters. The investigation
is going on in respect of certain practices
in the company and the hon. Member is
fully aware of this.
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SHRI PRANAB MUKHERIJEE : I have
already mentioned that the investigation is
going on. Actually, it is in the process of

investigation. It is not that it will not be
done.
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SHRI K. LAKKAPPA : These tobacco
companies including M/s. Golden Tobacco
Company, the NTC and ITC, are all invol-
ved in evasion of large scale central excise
taxes and they are also under investigation.
. Therefore, 1 would like to know, if any
norm has been fixed by this Ministry
to creat a cell to see that such evasion does
not take place. Whenever a demand has
been put, they seek the protection of the
court and obtain a stay order. Even the
pending arraers run into several crores of
rupees and many cases are pending. There-
fore, I would I like'to know if there is any
special arrangement to watch the companies
which come within the purview of the tax
net, and also to have discussion  with the
judicial officers to see that this kind of
demands are not kept pending, unnecessarily
due to stay orders and protection of the
court, so that they can collect the arrears,
Have any special efforts been made in this
direction ?

SHRI PRANAB MUKHERJEE
on the Direct Taxes side and the
taxes side there are special cells to look into
the tax evasion and tax avoidance, and
particularly on the central excise side, the
hon. Member should be happy to know
that as a result of these cells this year we
have collected nearly cighty crores of rupees.
But still, I do feel that there is a Jlarge area
of evasion and avoidance.

Both
indirect

Apart from that, another contingency has
cropped up. For some time past, whenever
we raise a demand on some people or issue an
order, the assessees go to the court and they get
a stay order. The cases are not being disposed
of and huge amount of money is held up.
Actually, they are collecting money from the
consumers and retaining it. On the other
hand, they are claiming deduction from
income-tax saying that it is their statutory
duty and that they have to pay the taxes.

This is precisely the reason why we have
introduced an amendment in the Finance
Bill that if they do not pay the tax, they
will not be entitled to deductions. .

SHRI SATYASADHAN CHAKRA-
BORTY : Regarding this particular Comp-
any, you know than that question was raised.
We have evidence. Prof. Madhu Dandavate
and myself are in possession of documents,
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xerox copies of the instructions that went
from Delhi to Bombay, to stop investigation
against this Company, which has evaded
tax to the tune of Rs. 100 crores. Will the
Minister be ready to accept and go through
the documents ? Sir, through you, we are
prepared to supply him the xerox copies of
the documents which indicate that the inst-
ructions went from Delhi to stop investi-
gation. This was raised by Prof. Madhu
Dandavate and myself and most probably,
Mrs.Pramila Dandavate also helped him.

SHRI PRANAB MUKHERIJEE : What-
ever is raised here, you are fully aware of
that. I am not going into that part of jt.
But what 1 say is that perhaps, there is a
little misunderstanding about it. 1 am not
going into the question whether I have
violated the privilege of the House, because
those are other matters about which the
Speaker is fully aware and I have sent a
reply to that. What was suggested at one point
of time was that you had recorded the state-
ments of about 450 persons, about whom you
were investigating, and about 28 trunk loads
of documents had been seized, which are in
the process of investigation. You scrutinise
the documents and the statements, which
had already been recorded. From there
also you can get some clue so that further
investigation can be processed. It is just a
mode of investigation. As I mentioned earlier,
it is not the intention to stop the investi-
gation or to interfere with the investigation.
The Government does not have any intention
to interfere with the investigation. But when
the investigating agencies are interested
to have investigation, there are various modes
and if at a particular point of time they feel
that it should go in a particular way, I do
not think, it is an interference.
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